To Allot 100-100 Square Yards Plots

533. SH. ISWAR SINGH, M.L.A.: Will the Deputy Chief Minister be pleased to state-

a) the reasons for which the applications for allotment of plots of 100 square yards to
the BPL families are not been invited by the Government after the year 2008 in
the State;

b) the number of Panchayats or villages of State where not a single plot have been
allotted to BPL family togetherwith the reasons thereof;

C) whether there is any proposal under consideration of the Government to allot plot
to BPL families by acquiring land in the villages where the panchayat land is not
available; if so, the details thereof; and

d) the total number of allotted plots which have been occupied illegally by sturdy
people after the allotment, giving possession and after making registration by the
Government in the State togetherwith the detail thereof?

Sh. Dushyant Chautala Deputy Chief Minister, Haryana

Sir,

b)

d)

a) Under Rule 13 of the Punjab Village Common Lands (Regulation) Rules, 1964, a

Gram Panchayat with prior approval of the State Government may gift the land in
shamilat deh for residential purpose to the members of scheduled castes or
backward classes or economically weaker sections, on the ground of poverty.
However, under Pradhan Mantri Awaas Yojana — Gramin, with effect from
01.04.2016, financial assistance is being provided to realize the vision of ‘Housing
for all by 2022°. The beneficiaries are identified from the SECC-2011 data
wherein the deprived households were listed. Under the scheme financial
assistance is being provided to the beneficiaries for new construction of their
houses as under:

Financial Assistance Rs. 1.20 Lakhs

Rs. 0.18 lakhs Top up amount

Rs. 0.12 lakh for construction of toilet

Total Rs. 1.50 lakhs

Additional Assistance Rs 0.26 lakhs (90 unskilled man-days
wages under MGNREG Scheme)

The beneficiaries may (optional) also avail a bank loan upto Rs. 70,000/-

In 1647 villages, where suitable shamilat land was not available, the plots to the
eligible families could not be allotted by the Gram Panchayats.

No.

No such instances of illegal occupations have been reported.
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